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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

IVIONDAY, THE TWENTY EIGHTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO: 18357 OF 2023

Betwee n:

AND

1

2

Dr. S. RachanaVarma, age 27 years l\,4 D Pathology 1st Year, Villa No' 83'

!Jrr. f*JViitrs, Mokiia io Koridat at Roacl. I\4okiia , Shankarpalli, Ranga

Reddy-501203.

.,.PETITIONER

Union of lndia, Rep by its Secretary, tr,4inistry of Health and Family Welfare'
Nirman Bhavan, New Delhi.

The Medical counselling committee, Through its Director, Dlrectorate

General of Health Services, Nirman Bhavan, New Delhi-

3. The National Board of Examination, Through its Director Medical enclave,

Ansari Nagar, Ring Road, New Delhi

4. State of Telangana, Represented by its chief secretary, Health, Ivledical and

Family welfare, Secretariat, Hyderabad

S.StateofTelangana,RepresentedbyitsPrincipalsecretary,Health,Medical
and Family welTare, Secretariat. Hyderabad'

6. tr//s.Kaloiu Narayana Rao University of Health Sciences (KNRUHS), Rep.by

its Regisirar, Waiangal, Telagana State'

7. M/s.RVM lnstitute of Medical Sciences And Reaserch center, Laxmakkapally' fii6b;, Mrlrgu ililanoat, Siddipet District, Telangana State'-502279

...RESPONDENTS

Petition under Article 226 oI the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate a Writ, Order or Direction more particularly one

in the nature of Writ of ltrlandamus declaring the action of the respondents in non

-allowing the petitioner to further all rounds of counseling without insisting the



original ce rlilrcates to join into admission of the posl Gradr_rate /edicar
Degree/Diploma course for the year of 2023-2024 in the state c,f rerangana,
which is being registration herd from 1oro7r2o23 ro 17tor i?c23 in pursuance of
the Nationar Eilgibirity cum Entrance Test (NEET pG) Norif rcatio r, 2023, dtd.
O5101t2023 as an illegal, ex-facie, arbitrary, discrimrnatory. urrjust, unfair,
irrarionar unreasonabre, unraMur, unconstitutio n a r, inequity anci i, viorative of
the Principles of Naturar Justice and in vioratve of Articres 14. i6. 19,21and 21_A
of the conslitution of rrdia and against to the catena of the Judgrnents of thrs
Hon ble Court and an Apex Court and set aside lhe same and consequen y,
direct the respondents to aflow the petitioner without rnsisting the originar
certificates to participate in arr rounds of counsering incruding the rrrst round of
counseling for the quota of registration of Telangana rs beinr; held from
10107 12023 to 17 /O7 12023 for admission into the post GracJuate lVredicar
Degree/Diploma course for the year of 2023-2024 in the state of rerangana, in
pursuance of the Nationar Eligibility cum Entrance Test (NEET pG) Notificatron,
2023, drd'0510112023. in pursuance of the covered orders of the Hon,bre
Supreme Courr, dtd. 21t102022 in W.p.No. 944 of 2022.

lA NO: 1 OF 2023

Petition under Section 151 cpc praying that in lhe circumstances stated
in the affidavil fired in support of the petition, the High court may br-. preased o
direct the respondents to alow the petitioner without insisting the originar
certificates to participate in arr rounds of counsefling incruding the fi.st round of
counselling for the quota of registration of rerangana is being herd from
1o1o712023 to 17ro712023 for admission into the post Graduate Medicar
Degree/Diploma course ror the year of 2023-2024 in the state of rerangana, in
pursuance of the National Eligibility Cum Entrance Test (NEET _pG) t,lotificatron,
2023, dtd.05i0i12023, in pursuance of the covered orders of the Hon,bre
supreme court, dtd: 21 r1or2o22 in w.p.No. 944 of 2o22, pending disposar of the
above Writ pelition.



lA NO: 4 OF 2023

Petilion under Section 151 CPC praying thal in lhe circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

modify the orders of this Hon'ble Court passed in l.A.No.3 of 2023 n

W.P.No.18357 ol 2023, dtd:5.09.2023 by extending the time of submission oI the

original academic educational certificates of the petitioner to the 8th respondent

for 6 Weeks, pending disposal of the above Writ petition,

Counsel for the Petitioner: SRI PRABHAKAR CHIKKUDU

Counsel for the Respondent No.1 to 3: SRI GADI PRAVEEN KUMAR,
Dy. SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.4: SRI G.VEERASWAMY,
GP FOR GENERAL ADMINISTRATION

Counsel for the Respondent No.5: SRI A.PRABHAKAR RAO, SC FOR KNRUHS

Counsel for the Respondent No.6: SRI T.RAMESH,
AGP FOR HEALTH, MEDICAL & FAMILY WELFARE

The Court made the following: ORDER



I'TII] I ION'RLI], I'FIE CHTIlF IUSTICE AIOKARADTIE

AND

I III }] N'R]-E SRI IUSTICE .SREENIVAS RAO

\Yrit Pc tition No.18357 of 2023

QRr)r_R tt, t.i , l.r rtt 1,1"i -lr.i/'t1

Nh. Pr.,Lrh:,rl<.rr Cfiikkudu, Ieamed counsel for the

peritionc r.

X'lr'. G.\'eer':rs\\.anty, leamed Government Pleader for

General Aclnunistration Deparrment appean for respondent

No.4.

l\,'L. r\.Prebhakrr Rro, learned Standing C-ounsel for

Kaloji Nar.rl.er;i Rro Umversiryof Health Sciences appearc for

respondent Nr:,.5 (for shon 'rhe Univeniry').

X4r. J'.ldime.sh, leamed fusistant Govemmenr pleader

for Health, tr,lcclical and Family \flelfare Depanment appears

[or respondenr No.6.

2. In tllrs writ petition, the petitioner inter alia has

prayed for rhe lollowing relief:

"For rhe reasons stated in the accompanying

afficlavit, it is therefore prayedthat this C-oun may.



2

be pleased to issuc an appropriate $7rit, Order or

I)irection nrore panicularly one in the nature of

Writ of Nllrndarntr-s dcclaring the action of the

respondents in not allowing the petitioner to

funhcr all rounds oi counseling without insisting

the Ongin:rl Crnificates to join into admission of

the Post Cratiuate Nledical Degree,/Diploma

C-our:e for the ),etrr of 2023-2024 in the State of

Telansana. ri,hich is being registration held from

1O.O7.2AD rc I.07.2023 in pursuance of the

National Eligibiiity -Cum- Entrance Test (NEET

PG) Notification, 2023 dt. 05.01.2023 as illegal,

civ .fit;it, erbitt-ary,, discriminatory unjust,

unfair, irrarional, tmreasonable, unlawful'

turconstitutional, inequity and in violative of the

Principles ol Natural Jutice and in violative of

Anicles 14, 16,79,2t and 21-A of the

Constitution of India and against to the catena of

the Juclgments o[ this Court and Apex Court and

set aside the same and consequently direct the

respondents to allow the petitioner without

insisting the Original C-ertificates to participate in

all rounds of counselling including the first round

of counselling for the quota of registration of

Telangana is being held from 70.07.2023 ro



-)

l.A7.2aT for aclmission into the Posi Graduat,:

Medicel Degree/Diplonlil cor.rr:(' lor the par ol

2023-2024 in the State ol Tclrrnqrrnr in purcuanc,:

of the National Eligibilitv -crrnr- l:.ntr:rnce 'Itst

(NEE'I PG) Notiiic:rtion 2C2i ih. C5.C1.2023 in

pursuance of the covered orde r: of the Suprem.:

C-ourt dt. 21.1A.2A22 in \Xr P ]rjo 944 oi 2022 an<l

pass such orders as this Coun nrlr,.clct-r'r'r fit an<l

proper in the circunrstanccs o I the c.rse in tht:

interest of justice. "

3. A Division Bench of tlls Crr.rn passecl an interim order

on 13.07.2023, in pursuance of which the peritioner has been

admined to M.D. Phiaiology for thc academic y-ear 2023-24

and has alreadv completed one ycar of the colrne.

4. The academic year 2An-24 In view of the

:

N OVer.

aforesaid intenm order as s/ell as on accollnt of effltx of time,

no further orders are requied to be passed in the wnt petition.

However, the issue involved in the wnt petition is kept open to

be agitated in an appropdate proceeding.
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5 The Writ Petition is, .rccor-dingly, disposcd of. No costs.

As a sequel, miscellanc'ous peririons, pending if any, stand

To

BSR

closed

sD/-T. TIRUMALA DEV|
ASSTSTANT REGTqTRAR

sEcnoN #f,".*
I

//TRUE COPY//

1. The Secretary, tvlinistry of Helath and Family \l/elfare, Nirman Bhavan, New
Delhi, Union of lndia.

2. The Director, Medical Counselling Committee, Directorate General of Health
Services, Nirman Bhavan, New Delhi.

3. The Director, National Board of Examinalion, N,4edrcal enclave, Ansari Nagar,
Ring Road, New Delhi.

4. The Chief Secretary, Health, lVledical and Family Welfare, Secretariat,
Hyderabad, State of Telangana.

5. The Principal Secretary, Health, Itrledical and Family welfare, Secretariat,
Hyderabad, State of Telangana.

6. The Registrar, M/s. Kaloju Narayana Rao University of Health Sciences
(KNRUHS), Warangal, Telagana State.

7. M/s.RVM lnstitute of lVledical Sciences And Research Center, Laxmakkapally
Village, [\Iulugu Mandal, Siddipet Districl, Telangana State.-502279

8, One CC to SRI PRABHAKAR CHIKKUDU, Advocate [OPUC]

9. One CC to SRI A.PRABHAKAR RAO, SC FOR KNRUHS [OPUC]

10.One CC toSRl GADI PRAVEEN KUI\4AR, Dy. SOLICITOR GENERAL OF
lNDIA, High Court for the State of Telangana at Hyderabad [OPUC]

11.Two CCs to GP FOR HEALTH, l\,,4EDlCAL & FAIMILY WELFARE, High Court
for the State of Telangana at Hyderabad [OUT]

12.Two CCs to GP FOR GENERAL ADIUINISTRATION, High Court for the State
of Telangana at Hyderabad [OUT]

13.Two CD Copies

BS a



HIGH COURT

DATED: 2811012024
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ORDER

WP.No.18357 of 2023

DISPOSING OF THE WRIT PETITION,

WITHOUT COSTS
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